IN THE CEWPRAL ADMINISTRATIVE TRIBUMAL, JAIDUR BEICH,
JAIPUR.

Date Of Decision: 15.5.95.

OA 125/95

K.2. Upadhyay s/0 shri 3.L. JIpadhyay, .aged about 57
~years, r/o a-75, Anand Vihar Railway Colony, Jaigatpura,
Jaipur, at present posted as XEN (2), Western Railway,

e+ e+ APPLICANT .

versus

1. Union of India through the General Manager (E),
Western Railvay, Thurchgate, Bombay.

2, Chief Proj=ct Manager, Western Railway, Jaipur.

3. Dzputy Chizf Engineer (Construction), Western
Railway, Bandikui.

ee+ RESPONDENTS .

CORAM:

HOII'BLE MR, GOPAL IRISHMA, VICE CHAIRMAN .

For the Applicant «ee BJHRI DINESH RALA.
For th: Respondents eee SHRI .MANISH BHANDARI.
QRDER

PEP HCH'BLE MR, GOPaL KPISHN:L, VICE CHAIRMAN.

In this application u/s 19 of the Administrative
Tribunals Act, 1985, the applicant K.C. Upadhyay has
chzllenged the impagned order dated 9.2.95 (Annexure A-1),
by which it was comounizated that hs will be retiring
from Pailway Service w &.f. 31.3.95 (aN) on attaining
the age of superannustion. The applicant has claimed
& directiosn to the r=spondents t5 treat his date of

birth to be 12.7.37 instead of 12.3.37.

2. I have heard the learnzd counsel £or the parties.
The leained counsel for the applicent states that the

C(MN relief claim=d has zlready bzen grantsl to him. He,
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ther=fors, does not przss this application on merits.
This application is dismissed as not pressed, with no

order as to <costs,

( GOPAL RRISHMA )
VICE CHAIRMAN



